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•ecood project, additional assistance of 
Rs. 33-309 crores has been given to State 
Government for the period ending 31st 
March, 1984, on the basis of credits dis­
bursed.

(c) In view of the above, the question 
does not arise.

Measures to Plug Loopholes Io Delhi 
Stock Exchange

3058. SHRI NAWAL K1SHORE 
SHARMA : Will the Minister or FINANCE 
be pleased to state :

(a) whether it has come to the notice 
of Government that a stock exchange 
broker has cheated the Delhi Stock Ex­
change of about Rs. 30 lakhs ;

(b) if so, the detail* of the case ;

(c) the action taken against the persons 
involved in the fraud ; and

(d) measures taken to plug the loopholes 
so that such frauds and cheatings do not 
take place in future 7

THE MINISTER OF FINANCE (SHRI 
PRANAB MUKHERJEE) : (a) and (b). 
According to the information supplied by 
the Delhi Stock Exchange Association Ltd., 
recently, Shri Sardari Lai Mchra, a member 
of the Delhi Stock Exchange failed to meet 
bit obligations in respect of payment of 
Rs. 6,94,015.50 on account of delivery of 
shares and certain differences arising out of 
the closed transactions. The Stock Exchange 
has also received complaints from a number 
of other members of the Stock Bxchange 
from whom delivery of shares was taken by 
the aforesaid member against issue of bank 
debit notes or cheques to the extent of over 
Rt. 11 lakhs which have not been honoured 
for want of funds in his account. Further, 
the Exchange has also received complaints 
from various investors regarding non­
payment of money by the said broker 
against sale of shares or non-delivery of 
shares against ihe payments made to the 
extent of about Rs. 10 lakhs.

(c) and (d). The Delhi Stock Exchange 
bat informed that relevant Bye-laws and 
Regulations io regard to settlement of

bargains in non-cleared securities are 
being strictly enforced. Shri Sardari Lai 
Mehra has been declared a defaulter under 
Bye-law 308 of the Delhi Stock Exchange 
by the Board of Directors of the Exchange 
in (he meeting held onjfth July, 1984.
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